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Deposit Scheme

(c) A loan of Rs. 10 lakhs, repay-
able at the end of six years and bear-
ing interest at 4 per cent has been
sanctioned to the State Government.
The question of granting a subsidy te
the State Government, towards the
rate of interest payable on that por-
tion of the loan which is utilised for
incurring outright expenditure or fer
granting advances to cooperative
societies, will be considered, if neces-

sary, when further details are avalil-

able.

Smuggling of Foreign Exchange

( Shri D. C. Sharma:
1863.{ Shri Indrajit Gupta:
(_ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether 11 persons of two
branches of banks in Calcutta were
held on the 30th August, 1963 in con-
nection with alleged smuggling of
foreign exchange out of the country;

(b) if so, whether any enquiry has
been instituted into the case; and

(¢) the findings thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
information is being collected and will
be placed on the table of the Sabha.

12 hrs.

RE: COMPULSORY DEPOSIT
SCHEME

Shri Priya Gupta (Katihar): Sir,
may I submit that thousands of rail-
waymen have come to this Parliament
to represent their grievances against
the Compulsory Deposit Scheme and
other grievances for your considera-
tion and for the consideration of this
august House. ...

Mr. Speaker: Order, order. I can
hardly control Members in this House.
How camn I control outsideis?
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Shri Ram Sewak Yadav (Bara-
banki): He is not asking for control.

Mr. Speaker: Order, order. Dr,
Singhvi,

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Gowp CoNTrOL ORDER

Dr. L. M. Singhvi (Jodhpur): Sir, 1
call the attention of the Minister of
Finance to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The grievances against the
Gold Control Order voiced by
goldsmiths in Delhi and other
places and the remedial action,
if any, proposed to be taken by
the Government.”

The Minister of Finance (8hri T, T.
Krishnamachari): Mr. Speaker, Sir,
the Gold Control Rules were promul-
gated eight months ago, This matter
has figured in Questions and discuss-
ions in the House since then. There
was a discussion at some length in the
House on this subject in march of
this year,

2. In view of the fact that a full
picture of the working of this scheme
is not before me, I am having this
matter gone into and hope to have al!
the relevant information by the end
of the week. It was my intention to
make a statement in the House on
the position of the working of this
scheme after I had collected all the
details,

3. My distinguished predecessor had
written to the State Governments
more than once about the provicicn
of assistance to Goldsmiths who have
been affected as a result of this
scheme, The Union Government have
so far placed a sum of Rs. 1.75 crores
at the disposal of the State Govern-
ments for this purpose. It is per-
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fectly obvious that the scheme can-
not be put into operation withuut the
co-operation of the offected section «f
the community,

The Delhi Administration is seized
of the problem of providing relief to
displaced goldsmiths in the union
territory and has been in touch with
the Delhi Swarnakar Mandal, the
Delhi Prant Sonar Sabha and the
Bhartiya Swarnakar Sangh regarding
the schemes or measures which are
under consideration.

Shri Nath Pai (Rajapur): Mr,
Speaker, Sir, I rise to a point of order.
The new Finance Minister has done
well in taking the House into confi-
dence. When we tried to raise this
matter last time the previous Finance
Minister, his distinguished predeces-
sor, gave a categorical reply that the
Government is not contemplating
having a second look at this thing. It
is perfectly his right to do what he
has done. The point of order arises
like this that when this, perhaps, ap-
propriate step is being taken the
House is the last to be informed.
Shri T. T. Krishnamachri the
Finance Minister is right in his anxiety
to consult his party first. But yes-
terday we read in the papers that the
Parliamentary Party,—and the All
India Radio gave more importance to
trat report of the private party than
the proceedings in Parliament—ths
Congress Parliamentary Party was
told by him that the matter was re-
ceiving consideration. (Interrup-
tion). Mr. Speaker, let me conclude.
I think it is a question of right of
this House. When major policies we
have been told are not under con-
sideration, if Government reconsiders
its opinion and its stand in regard to
them, they have been told that the
first announcement should be made
before Parliament and not before a
party, We say this is very import-
ant. Repeatedly you have told the
Government also.

Some hon, Members rose—

Public Importance

8hri Tyagi: (Dehra Dun): Since he
has referred to the Congress Party. ...

Mr, Speaker: Order, order. There
ought to be one Member standing at
one time,

Shri Tyagi: Since my hon, friend
has referred to the meeting of
the Congress Party, may I make it
quite clear that it is a privilege ¢ all
parties to meet whenever they feel
like meeting and discuss about im-
portant problems of the country. Re-
commendations, if at all made, are by
way of recommendations to the Gov-
ernment which they might consider,
reject or accept. But our freedom to
talk cannot be curtailed,

An Hon Member: Nobody objects
to that,

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr, Speaker, Sir, very often in
this House such questions are raised
that a Minister of the Government has
announced a certain policy outside
before he took the Parliament into
confidence, I am not talking of this
particular instance. But I seek a rul-
ing from you on this whether we as
members of our party are not entitled
to raise certain topics for discusssion
in our party. What Shri Nath Pai
pointed out was that the members of
the Congress Party raised that qucs-
tion in their general body meetirg.
We will henceforth also discuss many
topicsg which are of interest to us and
to the country. Are we not enti‘led
to do that?

Shri U, M. Trivedi (Mandsaur): I
only want to draw the attention of
the House and you, Sir, to this patent
fact that we are entirely side-track--
ing the issue, The point that has
been raised by Shri Nath Pai is very
pertinent. The question is only this,
whether a policy statement to be
made by a Minister can be made to
his party first before he makes it
known to the House. That is {ne
only pertinent point. (Interruption).
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Mr. Speaker: Order. order. Hon.
Members should have patience.

Shri U. M. Trivedi: We do not
challenge the right of the Congress
Party to meet and discuss things as
best as they like, What we want to
stress is that a Minister is responsible
to this House, He may be responsi-
ble to the Congress Party also, but he
is legally responsible to the House—
morally he may be responsible to the
party. Can he make a policy state-
ment to the party before he comes ‘o
this House? That is the only point to
be considered. (Interruptions).

Mr. Speaker: Order order. Unless
a Member is identified and recogris-
ed by me he should not begin to
speak. Only one hon. Member
should stand at a time. When 1
identify one the others must sit down.

Shri H. N. Mukerjee (Calcutta—
Central): Sir, 1 wish to stress, if I
may, the significance of the point
raised by Shri Nath Pai, There is no
question of denying the Congress Par-
liamentary Party or any other group
in this House their own right of dis-
cussing whatever is agitating the
mind of the country and offering sug-
gestiong in regard thereto. But there
is a difference between discussions in
a particular party in its own confabu-
lations and the communications by
Government through an authoritative
spokesman of a decision, however
tentative it might be, in regard to
something which Parliament has a
right to be seized first of all. At a
time when Parliament ig sitting, we
find intimations in the press of the
Congress Parliamentary Party having
held meetings—it has every right
to hold those meetings; it is very
good that they do so—but we find
intimations in the press—and the
Minister having informed the Cong-
ress Parliamentary Party in regard to
kis intentions of reviewing a parti-
cular order. Now, that may be a good
thing or a bad thing; in this case, a
very good thing. But technically
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speaking, as a matter of principle, the
Minister should have come, first of -
all, to this House with his provesi-
tion, thus making a public pronounce-
ment in regard to it. But he chose to
go to his own party, to his own con-
fabulation, to his own' conclave, rather
than to Parliament. This is happen-
ing over and over again, it is very
wrong and. I hope you will look into
it,

Shri Kapur Singh (Ludhiana): Mr.
Speaker, I wish to endorse the point
which Shri Nath Pai has made in its
entirety, and I wish to add that an
impression has been there in the
whole country that the Congress Party
is acting as an exclusive substitute
for the Parliament. That has keen
the impression in the country for a
long time. Now another impression
is gaining ground, which js that the
Congress Party is arrogating to itself
the status of an equation with the
State itself. These impressions are
strengthened when the Congress Parly
acts, as it has done in this matter and
has acted in such manner in the past.

Shri Haunmanthaiya (Bangalore
City): Mr, Speaker, the point that has
been raised by Shri Nath Paj is a
very relevant point. The only request
that I make to him is to look at it
in its proper perspective. According
to parliamentary conventions, parlia-
mentary proceedings are not contined
to the four walls of this House. Un-
der the parliamentary system of Gov-
ernment, party governments are es—
tablished and they function. There-
fore, if any party, or its executive,
whether it is the Congress Party or
and other party, considers parliamen-
tary measures in its arty meetings,
that is also covered in a sense by
parliamentary privilege. Of course,
that is a matter for examination by
you and I am not offering any opinion
in this matter, It is a matter en-
tirely for you to consider. After all,
the Congress Parliamentary Party,
whenever it meets, does only parlia-
mentary work, and those meeting are
always held in the Central Hall, with-
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in your jurisdiction, Further, even
the Minister has not committed him-
self to any definite policy. All that
he said was that he will review the
position, There fore, no breach of pri-
vilege is involved, Shri Nath Pai is
becoming too technical. He has to
look at it in the spirit in which party
system of government and parlia-
mentary system of government func-
tion,
Some hon. Members rose—

Mr. Speaker: On a point of order
I cannot allow so much time and
give opportunity to so many hon.
Members. There must be an end to
it,

Shri Ranga (Chittoor): I entirely
agree with what fell from the lips
of the hon. Member from the side of
the opposition. Nobody can take any
objection to the Congress Parliamen-
tary Party holding its meetings.
When such meetings are held, the
Ministers show courtesy to their
friends, the Members by taking part
in the discussions and giving their
opinions on various subjects that are
being considered by Government. 1
myself have had experience of his,
being the Secretary of the Congress
Party for many years,

Shri Tyagi: Then come back to us,

Shri Raghunath Singh (Varanasi):
We are ready to welcome you.

Shri Ranga: After we became free,
just before I left Congress in order to
found this new party, I had experi-
ence of this kind. Even at that time,
when I was asked by the press to give
a resume of what transpired in the
party meeting, I used to avoid giving
them any informiation, because the
party confabulations are supposed to
be secret. But, unfortunately, our
friends have developed the habit of
giving inspired messages or reports,
more or less authentic, to the press as
well as to the radio, with the result
that the press naturally jump at that
kind of information and give it wide
publicity. All that I can say is, in
the interests of parliamentary tradi-
tions and parliamentary democracy,
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it would be best for our friends not to
try to hasten to go to the press and
give all information to the press as to
what the Prime Minister has stated,
what various members have stated
and what the Ministers have stated.
1 think that would be wrong.

Some Hon, Members rose—

Shri Dasappa (Bangalore): Could I
say a word?

Mr, Speaker: I think, we cannot
continue like this. I suppose, | have
followed the point of order and the
opinion on both sides. Therefore I
do not think there is any need to
carry further the discussion. That s
so far as participation in this is con-
cerned.

There is no doubt that we work
on party system and every party has
got the right to sit; rather, it will be
essential for the parties to discuss
matters and to take up those items
that are coming up before Parliament.
Every party does it, be it a munority
party or a majority party, the ruling
party or an opposition party,

Shri Ranga: But we do not get any
publicity,

Shri Raghunath Singh: Why are
you sorry for that?

Mr. Speaker: I am sorry, there I
cannat help Professor Ranga. That
might be the situation today but sorne
time afterwards it might alter and he-
should hope for that.

Some Hon Members: No, Sir.

Mr, Speaker: Now, the pomnt is
whether parties have a right to dis-
cuss matters that are coming up be-
fore Parliament, to take decisions and
then to give publicity to those deci-
sions. These are the three things.
So far as parties are concerned, if we
were to have a fair assessment and, I
should say, an approach that might be
equitable, I can say that every party
meets, discusses, takes decisions and
sometimes we do find in the press that
such-and-such party has taken this at-
titude towards a particular item or
1ssue that is going to arise in Parlia-
ment. So, they cannot complain
about that. But there is a facl that
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has been worrying me sometimes.
The difference comes because what-
-ever decision is taken by the Congress
Party which is the ruling party and
the majority party, is afterwards
likely to be adopted by the House
though there might be some opposi-
tion to it. Therefore there might be
some objection at certain levels at
that moment as to how far publicity
-should be given to the decision which
has been taken inside the party meet-
ing, That is the only question.

Skri Ranga: Publicity to what
Ministers say,

Shri Nath Pai: You have very
vogently summed up the situation so
far. I am feeling very very con-
-strained to interrupt you, but you
will bear with me for half a second.
The situation summed up so far by
you is very succintly put by you. The
-question that I have submitted for
you to decide is not that they have no
right to take decisions. They can
take any decision under the sun
possible. It is the conveying of Gov-
ernment’s decision to them first
bef:re this is brought before the
"House that I raised. I have no objec-
tion to the Congress Party deciding
anything. My charge is that both the
hon. Prime Minister—now he is here;
I did not refer to him earlier because
he was absent—and the hon. Finance
Minister who are showing such con-
sideration for Parliamentary propriety
and niceties, I think, were guilty of
telling the party first what the deci-
sion of Government was. It is on
this point that we ask for your ruling.

Shri Kapur Singh: That is the point.

Shri T, T. Krishnamachari: I beg to
submit that my hon. friend opposite
is not factually correct. For cne
thing we never ciscussed these Gold
Control Rules at all at our party
meeting. So, thai is completely be-
side the point. No discussion was had
about this maiier and I made no
statement.

Shri S. M. Banerjee (Kanpur):
CDS.
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Shri T. T. Krishnamachari: As re-
gards the other matter, what I and
the hon, Prime Minister said was that
we were watching the position and we
would make such adjustments as are
necessary from time to time. No
policy decision was mentioned to the
party. In fact, as I have said in my
statement, it was my intention before
the House rose to take it into my con-
fidence, or at any rate, to present the
factual position of these issues which
agitate the House and my Party. It
hon. Memberg had waited until I
made that statement the position
would have been clear. But factual-
ly Gold Control Rules were not men-
tioned at our Party meeting. 1 will
again repeat that neither the hon.
Prime Minister nor I did annource
any policy decision. But we are cer-
tainly bound to tell the Party that we
are considering this matter. If that is
a policy decision, I am afraid that
cannot be helped as we function as
creatures of our Party and are expect-
ed to tell them what we are doing
about issues as these...... (Interrup-
tion).

Shri S. M, Banerjee: I rise on a
point of order,

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Hon. Members are perhaps
misled often enough by what appears
in the press. Normally that is
thoroughly unauthorised and guess
work and sometimes such things
which have not been said in the Party
are mentioned. Far from a decision
they were not even mentioned. My
hon. colleague has said that there was
no mention even indirectly, if 1 re-
member, of the Gold Control Rules in
the Party. There was some discussion
about the C.DS. Of course, some
Members expressed their opinions.
There was no statement of policy at
all except to say that he will consider
it. In what form the newspapers
gave it out, I do not know. But nor-
mally they have a habit of giving it
out in an utterly wrong form. (Inter-
ruption.)
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Ap Hon. Member: It was given on
the radio.

Shri S. M. Banerjee: On a point of
order, Sir. My point of order is this.
It is not the Gold Control Order, but
other things which have been clarified
by the Prime Minister, that is, the
C.D.S. It means they have discussed
C.D.S. outside this House. When in
this House, myself and many Mem-
bers tabled short notice Questions
and Calling Attention notice, every
time it had been disallowed probably
on the ground that the Minister does
not want to make any statement. I
would seek your protection and
guidance—in those matters which are
apparently coming in the newspapers
about the C.D.S., that the modification
is coming and the Congregs Party
was informed about it—whether the
Minister can refuse to make a state-
ment on the same subject on which
he makes a statement outside in the
Congress Party.

Mr. Speaker: I am not concermed
with what happens inside the parties.
Every party has got perfect dis-
cretion, perfect freedom, to discuss
anything theyv like. I can go even
further than what the Minister for
Finance has said. Even policy deci-
sions they shall have to take with the
consultation of their Party. They
can do that. But the question only is
how far they should release those
decisions to the press. That is the
only question. (Interruption).

Shri Nath Pai rose—

Mr. Speaker: Order, order. What
is it that he wants to say?

Shri Nath Pai: Government deci-
sion; not of the Party decision.

Mr. Speaker: Government takes
decision opn the basis of what the
Party decides first and then the
Government is to be led, to be
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influenced by the decisions of the
Party. That is how the parties wark.

Shri Ranga: According to you and
him if a Party takes a particular
decision, that becomesg a decision of
the Government Then all the dis-
cussiong in this Parbament will be
farcical. (Interruption).

Shri Tyagi: No, po.
Mr. Speaker:

Shri Ranga: They should be open
to conviction; they should be open to
persuasion, herefore, they cannot
take a decision like this.

Mr. Speaker: I can't comprehend
how else the parties can work if they
do not discuss it.

Order, order.

Shri Ranga: It is only provisional.
Mr. Speaker: Then alsp that comes
to the same question.

Shri Ranga: It does not come.

Shri Tyagi: We must take their
permission. (Interruption).

Mr. Speaker: Order, order. That
comes again only to the question,
whether what information js to be
released to the press so far as those
discussions and decisions are con-
cerned. Of course, I agree with the
Oppositic, in that respect that they
should not go out as if a decision on
such and such a matter has been
given and finally taken. It ought to
be only that such matters were dis-
cussed and some decisions taken by
the Party. That would be better.
The opinion that I have got otherwise
is, they can freely discuss, come to
decisions, formulate their policies
and do whatever they like so far as
their party meetings are concerned.
Really, we cannot interfere with their
liberty and their freedom to discuss
all matters. The only thing js, and
probably the Opposition also wants
to take exception to that, that it
should not be given out to the coun-
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try that Government has taken some
decision in a particular matter.

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): The Party can
take any decision.

Shri Ram Sewak Yadav rose—

Shri A. P. Jain: Sir, I rose several
times, but you did mot allow me an
opportunity.

Mr. Speaker: Shri Ajit
Jain.

Prasad

Shri A. P. Jain: I want to say just

a few words. There are various.

stages in taking a policy decision.
There are consultations. Of course,
whatever Party decides has a great
value with the Government and
ordinarily the Government is expected
to follow the policies laid down by
the Party. None-the-less the Govern-
ment can make a different policy. It
is quite a different thing as to what
cansequence would follow. During
these various stages we discuss
things, we take tentative decisions
and, I think, the Party has full right
to take tentative decisions. But they
g0 as recommendations to the
Government and unless the Govern-
ment takes 3 final decision on that, it
does not become a decision of the
Government. It is a decision of the
Party. 1 do not see that there is
anything wrong in giving publicity
to the tentative decisions of the
Party. What is objectionable ig that
Government should not give publicity
to their decision unless the matter has
been considered at the highest level.
It may be that the decision may have
been taken by the party, but unless
the matter has been considered by the
Cabinet or by the Government at the
highest level and a decision taken, it
should not be given out. But there
is mothing to debar the party ﬁ'om
giving publicity to #ts tentative deci-
sion,
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Mr. Speaker: Probably I was not
understood properly or I could not
explain myself in adequate language.
Shri A. P. Jain has given me that
guidance. This was what I was say-
ing that the release that is given to
the press should not appear as if it
wag a decision of Government.

An Hon. Membe#: That never
happens.

Mr. Speaker: That was what I was
saying. Otherwise I concedeq that
the party had every liberty to discuss
and to take decisions.

Shri Surendranath Dwivedy
(Kendrapara): There is a subtle
difference in the point that you have
made. The party may take 3 deci-
sion, but the point is whether a
Minister can say that Government
are going to review or revise their
decision or that they have come to
this conclusion; he may say that
privately in the party but the point
is whether that coulg be given publi-
cation to. That ig the point which
has been made because when a
Minister makes a; announcement. it
becomes a Government decision, and
that should be made first in the
House.

Some Hon. Members rose—

Mr. Speaker: Order, order. We
shoulq not continue indefinitely with
this.

Shri Tyagi: I want to submit only
one point. If any of the representa-
tives of the Opposition parties lead
a deputation and wait on the hon.
Minister, then should the hon. Minis-
ter not give them any indication as
to what is going to happen?

Dr. M. S. Aney (Nagpur): My
point is this. A policy decision is
taken by the Cabinet, or by the Cabi-
net Minister either individually or in
consultation with the Prime Minister.
Before that it does not become &
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Government decision or a policy deci-
sion of Government at all.

Now, the point is this. It there is
a discussion like that in the Cabinet,
then the hon. Ministers are under an
oath not to disclose anything of what
took place in the Cabinet. But, here
we find that in the course of the party
discussion, the hon. Minister discloses
that this is the policy of Government
or this js their decision, and if that is
going to be published it meang that
it is disclosed to the people even be-
fore the Cabinet has taken a decision.
Thereby, the party is placing the en-
tire House and the entire Parliament
itself in a very difficult situation.
Therefore, Parliament has a right to
insist that no decision on any policy
shall be taken by Government at a
party meeting and that there should
be no disclosure of any policy decision
by any Minister, even if he be the
Prime Minister at the party meeting.
They may discuss among themselves
in the party. but once the policy deci-
sion is taken by Govermment it should
first be disclosed in the Parliament
ang not at the party meeting if
Parliament is in session.

Some Hon. Members rose—

Mr. Speaker: Order, order. There
arec many Members who want to
make their submissions. Therefore,
thers ought to be some limit now.

Shri Tridib Kumar Chaudhuri
(Berhampur): 1 only want to point
out one thing. Apart from the
fact that this thing was discussed 1
the Congress Partv or something may
have leaked to the press, and apart
from the decision of the Congress
Party. the news has appeared about
four days ago that an officers’ com-
mittee has been appointed, and the
names of the members of that com-
mittec have also appeared in the press,
and news has also appeared in today's
papers that the Gold Control Board
“is going to be abolished. If all these
things continually come out in the
press, do you expect the House to sit
silent over what decision would be
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taken by the party and the Govern-
ment?

Some Hon. Members rose—

Mr. Speaker: The spokesman of
the hon. Member’s party has already
spoken.

Shri Hem Barua: I have to make
one submission about your ruling.
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TR ARG | WIET, W | 6
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Shri? Surendranath Dwivedy: There
wasg no dispute on that. Parties can

Shri Hari Vishnu Kamath: On a
point of clarification of your ruling.

May 1 submit that in the last
session, the budget session, you your-
sel¢ upheld a point raiseg by me
about the 6-monthly statement on
import-export policy? In raising that
point I said that the House was sit-
ting, the Government was about to
release that statement to the press
and it should not do so. You upheld
the point, and the statement was with-
held by the Commerce Ministry for
two days, and was first made here,
laid on the Table.

Mr. Speaker: I am still of the
same opinion ang my ruling does not
conflict with that

S8hri Hari Vishnu Koamath: The
crux of the matter is this. On the
last occasion when the Prime Minis-
ter announced to the House the
resignations of 6 Ministers, we raised
the point and he himself said that the
resignations did not involve any
change of policy at all. He gave an
absclutely categorical assurance then
about that. Now Government has
disclosed to the party changes in
policy before they were announced
to the House whap the Hous2 is in

Sesgion.

-
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Mr. Speaker: I do not think there
is anmy conflict between what I have
said and what he wants to say. If
the Government wants to change any
policy and the Minister has something
in hig mind or there are pressures
from the party, they can discuss
among themselves whatever they like.

Shri Kamalnayan Bajaj (Wardha):
I would like to submit one thing....

Mr. Speaker: No, no.

Shri Kamalnayan Bajaj: It is about
your ruling.

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: I would ike to
know who are the persons who have
been entrusteq with the task of
reassessing the Gold Control Order
what their terms of reference are and
whether one of the terms of reference
is the possibility of annulling the Gold
Control Order and the abolitiay of
the Gold Control Board. I would
also like to know whether Govern-
ment have come to the realisation
that the problem of unemployed
goldsmiths. ...

Mr. Speaker: A question cannot be
so long.

Dr. L. M. Singhvi: It is only a
matter of construction.

Mr. Speaker: Advancing arguments,
giving information and then delibe-
rating over it—these may be avoided.

Dr. L. M. Singhvi: I would like to
know who are examining this matter,
what are the termg of reference and
whether they include the abolition
of the Gold Control Board ang the
annulment or modification of the
Golg Control Order.

Shri T. T. Krishnamaehari: It is
not a formal committee. It is a com-
mittee of my own officers, and I have
asked the Cabinet Secretary to' heip
them. Therefore, there are no for-
mal termg of reference. It i an
examination by the officials.
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Shri §. M. Banerjee: Is the hon.
Minister aware that an all-India
agitation under the leadership of the
Akhil Bharativa Swarnakar Sang is
going on in the country, and they
thave come from Calcutta to Delhi?
Has any assurance been given to
their representatives that thig matter
is being considered with the utmost
sympathy and they should withdraw
their agitation?

Shri T. T. Krishnamachari: I under-
stand that the President of this or-
ganisation has been in touch with the
Chairman of the Gold Control Board
and also with the Ministry, and that
on every occasion he saw them, he
was told that Government would do
their best in the matter. I cannot
recall that there has been any recent
conversation with this gtntleman.

Y wEmar wEst  (faeetr)
1§ I @l g & wRa awwe w2
fa=t faet ot & o WiFS A TF
& f5 eg 3O AT AP B F TR
A X & F F § qafaq s
safem g faere v gu § 7 afz 4,
T T AT fqoTg o o @Y & Fv oI
% us g @ize W 2w Y FTz d A
F FTHA B FAFT 20 HIT 7 7EA faav
s ?

Shri T. T. Krishnamachari: The
number of States that have accepted
schemes for relief to displaced gold-
smiths is about ten, barring the Union
Territories. For other matters that he
has asked, I would either ask for
notice or ask him to wait until I make
a further statement.

Mr. Speaker: He wants to know
whether it is under consideration or
it is being proposed that 14 carat might
be allowed to go to 22 carat.

Shri T. T. Krishnamachari: Even
that ig a matter about which I am not
in a position to say anything now. As
I have promised, I shall make a state-
ment in both the Houses.
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Shri A. K. Gopalan (Kasergod):
What is the amount allotted to Kerala.
State for the rehabilitation of gold-
smiths? There is a complaint that the
amount hag not been used.

Mr. Speaker: We cannot go to in-
dividual States.

Shrimati Renu Chakravartty (Bar-
rackpore): In view of the fact that
there is a very large number of gold--
smiths running into lakhs who have
been rendered unemployed, is it with-
in the purview of Government to con-
sider putting a ceiling on the amount
of gold to be held by a person and
permitting the jewellers to utilise and’
work with 22 carat gold?

Shri T. T. Krishnamachari: I shall’
certainly eonsider the suggestion made
by the hon. Member.

Shri Vasudevan Nair {(Ambala-
puzha): A few days ago the ex-
Finance Minister stated in the House
in answer to a question that the
Central Government had absolutely no
idea exactly as to how many people
were thrown out of employment, and
how many people had got employment
afterwards. May I know whether the
Ministry is now collecting information,
or have they already some information
as to the number of people who have
been re-employed in the various
schemes proposed by Government?

Shri T. T. Krishnamachari: As 1
said. I would request the hon. Mem-
ber to wait for my statement, because
I expect to have this information, or
some part of the information, when I
make the statement.

Shri Tridib Kumar Chaudhury
(Barhampur): May I know if the
officers entrusted by him with the
work of reviewing the Gold Control
Order are taking into acount the re-
sults of its working in the perspective
of the three objectives that were set
forth by Shri Morarji Desai when he
promulgated  these orders, namely
bringing down gold prices to inter-
nationaj prices, stopping of smuggling
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angd conserving nf foreign exchange?
May I know whether facts and statis-
tics have been obtained with regard to
all these three things, and whether
the question is being considered in the
light of those facts and statistics?

Shri T. T. Krishnamachari: As I
said, we have nct given them any for-
mal terms of reference, but I believe,
four of the officers being officers of
the Finance Ministry, they must be
congnizant of the ideas behind the
scheme laid before the House by my
distinguished predecessor, and they
will certainly consider the matter on
those lines.

Some Hon. Members “rose—

Mr. Speaker: Government says it is
being considered still. What further
do the Members want?

Shri Kashi Ram Gupta.

=t wE W T (FE)) o
HAT AT Ty AR A FT FAT FT
fF 2¢ w7z & Fa7 a4 § fFa sfaoa
AT FTH 9 7 g0 € AR e gt
ET7 10 F, A ST AT AT
9% 0 378 T Ff F faear g ?

TYA FENT : T AT TgA THT AT
=T & A IHFT FaTe femr s aHw

=t it T e : faE |
TG (6 FITF FATIAA A ATGOE ?

Shri T, T. Krishnamachari: I am
afraid over four lakhs of people are
supposed to be goldsmiths. For me to
hazard even a guess would be diffi-
cult.

Shri Yajnik (Ahmedabad): In view
of the serious discontent expressed by
almost all the Opposition Parties
against this order and its working,
would the Finance Minister deem it
advisable to have a panel of Members
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of Parliament including Members of
the Opposition to advise him and make
recommendations in the matter?

Mr. Speaker: It is a suggestion.

ot aaw feg (F0m) cam &
M qET g 5 oS FO www A
EH T I9TE AT TH A9 F IS€ §
S @R F1 AEA AT FF AET
qer & I% af@rt F1 WMT AT B
IHT FT AT S W g 7

Shri T, T. Krishnamachari: I have
to ask for notice.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In regard to procedure, may I
make a request? When some of us
table a calling attention notice and
others, short notice question on  the
same subject, and one of them has
been admitted—either the calling
attention notice or the short notice
question. I suggest that the names of
Members who have tabled notice of
either may be clubbed in respect of
the admitted notice or question. For
instance, I had given a short notice
question on this subject of gold con-
trol.

Mr. Speaker: I shall consider that.

it AW I JewRT WA, W
o1 AT &, B A wET $79 F I
ErARA]

HEUR WG : [TIHT ATH ¢ v =T
o7 FaT F7 AT

ot AT Wiy : F ag AT g
g f& ot faeehl & gl 7wy 9=
w18 39 fawfas § fray it (7w
gug’

Shri T. T, Krishnamachari: Really,
it ig the province of my hon. colleague
on my right, But I have the infor-
mation. Two hundred and twenty-six
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the Table

people were arrested till 3 P.M. yester-
day; the trial is yet to take place.

= T daw AT - A, I
fagarfasre gazaar #7 wq fqar 21
A7 73 fadew & o =0 sEmmE e
W g7 AT fagraTiaaT HAEEAT 7
& AZT I2AT IT——

HEIW WERT © AT A I AF
T Fif9w | & 3@ o w5 399 @
frar ST AFAT R

12.42 hrs.

PAPERS LAID ON THE TABLE

NoOTIFICATIONS UNDER CusTOMS ACT,
ETC.

The Derp::'~ Ilinister in the Minis-
try of Finance (Shrimati Tarkesh-
wari (Sinha): Sir, on behalf of Shri B.
R. Bhagat: I beg to lay on the Table—

(i) a copy each of the following
Notificationg under section 159
of the Customs Act, 1962,—

(a) G.SR. No. 1419 dated the
31st August, 1963.

{b) G.S.R. No. 1420 dated the
31st August, 1963.

{c) G.S.R. No. 1421 dated the
31st August, 1963.

[Placed in Lirbary. See No. I.T-
1702/63].

(ii) a copy each of the following
Notifications under section 38
of the C.n:ral! Excises and
Salt Act, 1944,—

(a) The Central Excise (Nine-
teenth Amendment) Rules,
1963 publiched in Notifica-
tion No. G.S.R. 1412 dated
the 31st August, 1963,

(b) The Central Excise (Twen-
tieth Amecndment) Rules,
1963 pub'isheqd in Notifica-
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tion No. G.S.R. 1417 dated
the 31st August, 1963,

[Placed in Library. See No. LF-
1703/63].

(iii) a copy of Notification No.
G.S.R. 1422 dated the 31st
August, 1963 making certain
further amendment to the
Customs and Central Excise
Duties  Export Drawback
(Genera}l) Rules, 1960, under
section 159 of the Customs
Act, 1962 and section 38 of
the Central Excises and Salt
Act, 1944. [Placed in Library.
See No. LT-1704/63].

NOTIFICATIONS UNDER  GOVERNMENT
SAVING CERTIFICATE ACT, ETC.

Shrimati Tarkeshwari Sinha: 1 beg
to lay on the Table a copy each of
the foliowing Notificaticns:—

(i) The Post Office Savings Certi-
ficates (Second Amendment)
Rules, 1963 published in Noti-
fication No. G.S.R. 1385 dated
the 24th August, 1963, under
sub-section (3) of sec'ion 12
of the Government Savings
Certificates Act, 1959. [Plae-
ed in Library. See No. LT¥-
1705/63].

(ii) The Income Tax (Amend-
ment) Rules 1963 published
in Notification No. S.0. 2508
dated the 30th August, 1963,
under section 295 of the In~
come Tax Act, 1961. [Placed
in Library. See No. LT-1706/
631.

12.42 hrs.
MESSAGES FROM RAJYA SABHA

Secratary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of ru'e 101 of the
Rul's of Procedure and Con-
duct of Business in the Rajya



